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BEFORE THE REG STRAR S. G SHAH

Petition(s) for Special Leave to Appeal (Crl) No(s).1633/2008

MANJI T KUMAR DUA Petitioner(s)
VERSUS
STATE OF PUNJAB Respondent ( s)

Dat e: 30/04/2008 This Petition was called on for hearing today.

For Petitioner(s)
M. Rishi Ml hotra, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

O fice has to take the appropriate steps, as per Rules.

(S. G SHAH)
s Regi strar



